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SHRI RAJ BAHADUR; As fax as
the Rule is concerned, I am correct 
That is what I wanted to submit

Now I must submit that once you 
have chosen certain subjects, will he 
not accommodate the Government 
Ministers also whether they are pre
pared for a particular subject to be 
taken up on a particular day’  (Inter
ruptions) I am asking for the date 
Maybe out of three subjects we can 
take one this week, one next week 
and the third one next session Maybe 
this is possible

SHRI K S CHAVDA (Patna)
Next session7

SHRI RAJ BAHADUR If not next 
week, then m the week next to that

MR SPEAKER Sometimes, Raj 
Bhadurji, if you will not go further, 
you will not be complicating the 
(ssues
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Never We do not proceed with 
that spirit We persuade each othei 
We request each other We are all 
equals. It does not matter you have 
made me sit here that I should con
sider myself as super-human

Please don’t take it like that
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SHRI JYOTIRMOY BOSU: Even I 
don't take it like that

MR SPEAKER I know it suits 
you very well

PROF MADHU DANDAVATE 
(Rajapur) He is the most sober 
man in the House
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We have fixed the days,
The question is

“That this House do agree wilH 
the Nineteenth Report of the Busi
ness Advisory Committee pin- 
sented to the House on the 2.11b 
November, 1972”

The motion too* adopted 
13.06 brs

PAYMENT OP BONUS (AMEND
MENT) BILL*

THE MINISTER OP LABOUR AND 
REHABILITATION (SHRI R K. 
KHADILKAR) Sir, I beg to move 
for leave to introduce a Bill further 
to amend the Payment of Bonus A A  
1965
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MR, SPEAKER: The question Is ;..
SHRI SAMAR GUHA (Cpntai): 

This Bill is not only incomplete, but 
it denies the right to other employees.

Sir, there are other employees 
serving under the Government, There 
arc employees serving under the 
Railways; there are employees serv
ing under the P&T and Defence. 
These employees are not coming 
under the scope of this Bill. Lakhs 
and lakhs of employees who work for 
the growth of the country’s economy, 
who work for the national effort, 
and national production, are not 
being covered at all by thi3 Bill. The 
hon. Munster is not extending the 
bonus formula to the other categories 
of employees including Government 
employees m the Defence services, in 
the Railways, P&T and other Central 
Government departments and orga
nisations. I feel that there should not 
be any grievance on the part of any 
of these employees who also serve 
the Rational interest. Therefore, 1 
beg to submit, Government should 
bring forward a more comprehensive 
Bill and place it before the Houss.

SHRI S. M. BANERJEE (Kanpur): 
On behalf of my party and myself, 
I welcome this Bill and I may say, 
we are not opposed to the Bill, but 
our only point is this. Government 
has taken a decision to raise the mini
mum-bonus from 4 to 8 33 per cent. 
That is a welcome thing. My token 
opposition to this Bill is only for a 
particular reason. I was surprised to 
read the various provisions of
the Bill and I was equally
surprised when I read the provisions 
of-the Ordinance, because 28 lakhs of 
Central Government employees, 16
lakhs of railway employees, about 8 
lakhs of Defence Employees and about 
34 lakhs of postal employees have 
Ueen completely ignored, I want an 
assurance from Government whether 
Government themselves propose to 
bring forward an amendment to this 
Bill so Quit those employees also wJl

be covored. This is my reason for 
opposition to this Bill. Otherwise, I 
welcome this Bill.

SHRI R. K. KHADILKAR: As has 
been made dear, this is a Bill to 
amend the Payment of Bonus Act, 
1865.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour); I also want to fifty 
somelning on this . .

SHRI R. K. KHADILKAR: When 
we come before the House for a de
bate on this, then we shall discuss all 
these points

SHRI JYOTIRMOY BOSU: On a
point of order On an occasion like 
this, I do not wish to carry coal to 
New Castle...

MR. SPEAKER: What would have 
besn the harm if the hon. Member 
could have informed me earlier?

SHRI JYOTIRMOY BOSU: Two 
categories of Members are allowed to 
speak, one consisting of those who are 
totally opposed to the introduction of 
the Bill and the other consisting of 
those who feel that there is legislative 
incompetence. You have been kind 
enough to permit two Members to 
speak..
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SHRI JYOTIRMOY BOSU: Kindly 
give me one minute. Our party is 
so dose to the trade union movement
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SHRI JYOHRMOY BOSU I am 
making a request to you to allow me. 
It is up to you, Sir I would not insist 
as a matter of right My party is so 
close to the working class movement

PROF MAPHU DANDAVATE: 
(Rajapur) They want to have their 

observations on record Let them be 
permitted

« w r  W  *r?T Jjfapsr
11 5 m  *rrr $  f ,  q^r
stpt qrt sri# % fqrr 3% # \

PROF MADHU DANDAVATE 
The fact is that those who are work
ing in the working class movement 
want to remain on record

STTT *TWf % 
Jf̂ TT m m  itfl * TOTT f  1 WfW

t^nr ^  f  1

MR SPEAKER We have this 
understanding that those who send 
their names m advance alone are 
permitted

SHRI SAMAR GUHA They are 
accountable to their trade unions also, 
as I have been So they may be per 
mitted

SHRI JYOTIRMOY BOSU Kindly 
tell me, Sir, under what rule you are 
allowing Members to speak on this 
Kindly enlighten me

SHRI S M BANERJEE Let us 
follow the rules every tune

warn wfftaro m ftR  *rra w 
*tf?rtT f fft for wnr * v t
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SHRI R K KHADILKAR As has. 
been made clear t ftei the interim 
report of the Bonus Review Com
mittee an attempt has been made in 
this Bill to give effect to their recom
mendations Hon Members will have 
ample opportunity when we come be
fore the House, to say further what- 
ev 1 they like At this stage, I do not 
want to add anything more

SHRI S M BANERJEE I would 
like to know whether Government 
themselves are going to bring forward 
an amendment About 28 lakhs of 
Central Government employees are 
involved

SHRI R K KHADILKAR Thife 
measure has been brought forward on 
the basis of the interim report of tht 
Bonus Review Committee It is only 
when the mam report is submitted 
that we can think of an amendment 
This deals only with the interim re
port So what ran I do’

SHRI JYOTIRMOY BOSU. You 
have permitted already two Members
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MB. SPEAKER: Now, let the hon. 
Member ait down.

SHRI JYOTIBMOY BOSU: I am
sitting down, Or.

MR. SPEAKER; 1 have to ask him 
to sit down, Ijecause he is not sitting 
down himself.

SHRI JYOT1RMOY BOSU: You do 
not want me to come back elected
next time, it seems----

MR SPEAKER: He will be; but my 
experience is that those Members who 
spoke the most and put all the ques
tions were not returned.

SHRI JYOTIRMOY BOSU: Because 
of the official machinery and the silver 
working

MR SPEAKER The question is: 
“That leave be granted to intro

duce a Bill further to amend the 
Payment of Bonus Act, 1965".

The motion was adopted.

SHRI R. K. KHAD1LKAR: I intro
duce the Bill.

STATEMENT RE. PAYMENT OF 
BONUS (AMENDMENT) ORDIN

ANCE
THE MINISTER OF LABOUR AND 

REHABILITATION (SHRI R. K. 
KHADILKAR): On behalf of my 
colleague, Shn Balgovind Verma, I 
lay on the Table and explanatory 
statement (Hindi and English ver
sions) giving reasons for immediate 
legislation by the Payment of Bonus 
(Amendment) Ordinance, 1972, as 
required under rule 71(1) of the 
Rules of Procedure and Conduct of 
Busines* in Left Sabha.
1118 km

The Lok Sabha adjourned for Lunch 
tiH $fUmn minutes post Fourteen of 
the Clock.

The Lok Sabha reassembled after 
Lunch ft* ttoettttf iNftmtt* past four
teen o$ the deck.
£M&. DxpuTy-SpKAKXR- in the Chair1*

MR. v m m - m M M m :  M sr«  
we resume discussion on the item* 
on the agenda, the Minkrttr df Sxtar 
nai Affairs wftnta to make m  teapot* 
tant statement.

STATEMENT RE. RELEASE OF 
INDIAN PRISONERS OF WAR B7 
PAKISTAN CAPTURED ON WEST

ERN FRONT 
THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI SWARAN SINGH): 
According to a broadcast of Radio 
Pakistan the Government of Pakistan 
are reported to have decided to re
lease 617 Indian prisoners of wai 
These prisoners of war were captured 
on the western front. Government of 
India have not received any official 
communication on this subject. It will 
be recalled that during the Simla 
Conference the Government of India 
had offered to release all the Pakis
tani prisoners of war numbering 540 
who had been captured on the west
ern front, but the Government of 
Pakistan at that time did not show 
any interest in this offer. The Gov
ernment of India reiterate their offer 
to release all those Pakistani prisoners 
of war who were captured on lh° 
western front.

14.21 bn,
RE. SWEEPERS STRIKE IN DELHI
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